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In the Orissa High Court
Case No : Writ Petition (C) No. 4986 Of 2022

M/s Utkal Realtors Pvt. Ltd APPELLANT
Vs
Bhubaneswar Development Authority (BDA) RESPONDENT

Date of Decision : 12-04-2022

Acts Referred:

Citation : (2022) 04 OHC CK 0070

Hon'ble Judges : Arindam Sinha, J

Bench : Single Bench

Advocate : Shib Shankar Mohanty, Dayananda Mohapatra

Final Decision : Disposed Of

Judgement

Arindam Sinha, J]
1.Mr. Mohanty, learned advocate appears on behalf of petitioner.

2. Mr. Mohapatra, learned advocate appears on behalf of Bhubaneswar
Development Authority (BDA) and refers to paragraph 6 in his client’s counter.
He submits, there has been compliance in the meantime of direction made by co-
ordinate Bench on order dated 6th July, 2021 in W.P.(C) no0.19179 of 2021 filed
by some occupants. The representation made by the occupants was rejected by
his client. His client will now consider and deal with petitioner’s application for
occupancy certificate. He prays for some time to enable his client to consider and
dispose of the application. Mr. Mohanty submits, there be direction for the
consideration within two weeks. Mr. Mohapatra submits, some more time is
necessary.

3. Bhubaneswar Development Authority (BDA) will deal with and dispose of
petitioner’'s application for occupancy certificate within four weeks of
communication.

4. On above direction, the writ petition is disposed of.
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